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\xxkaxxkh“h_ For the reaséns recorded in
_ ' ——the~Judgment in 0.2.306/94 (copy
 seperately kept on record of this 0.A.)

The C.A. stands dismissed subject

to-liverty-mentioned in the crder

-

(see operative %rger in the copy
of the Judgment) with no order as

to cecstss Ca to be treated as. L
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